
A •

Q._A« NO; 511/2004 . 10th  December^ 2004«

HON'BLB SHRI S«P. ARYA M£MBm{A)

1 . Hasmat A l i ,  aged about 46 y e a rs , s /o  Late S h ri Md. S a f i ,  

r e s id e n t  o f  -T /19-A , Raiiwaty Colony, W.E. Railwas^^ Lucknow.

2 . CKhotey l a l ,  aged about 47 y e a rs , s / o  Late S h r i ^ d h a i ,  

r e s id e n t  o f  -T /19-B , Railway Colony, N.E^ Railway, LaJOiirapur.

3 . Ramanand, aged about 46 y ea rs , s /o  S h r i Bahadur L a l, -r e s id en t  

o f  —T/21—A, Railway Colony, N.E* Railway, LaKhinipur*

4 . Ramanand Jha, aged about 56 y e a r s , s /o  Late S h r i Jagtanand  

Jha, r e s id e n t  o f  T/123-A, Railway Colony, N.E» R ailway, 

LaKhirapur,

5« Ashok Kiraar R a sto g i, aged about 59 years, s /o  Late S h ri B.D, 

R astog i, r e s id e n t  o f  L-lO-A. Railway Colony, N ,s .  Railway 

, Lakhimpur.

• • • .A p p lic a n ts .

BY Advocate S h ri Praveen Kumar*

V ersus

1# Union o f  In d ia  through the G eneral Manager, North 

E astern ^ a il ay, Gorakhpur.

2 , The D iv is io n a l Plailv/ay Manager, North E astern  Railvvray,

Lucknow.

3* The Sen ior D iv is io n a l Operating^anager, North E astern  

R ailway, Lucknow.

. . . .  Respondents.

BY Ac3vocate % rl S.M. S . Saxena.

ORDER (ORAL)

BY SHRI S .P . ARYA MEM3BR(A)

Heard counsel fo r  the p a r t ie s .

2 . The grievan ce o f  the a p p lica n t i s  th a t they are working

for  more tlian 8 hours although*, the d u t ie s  r o s te r  p rescr ib ed



c^er.
tim e allov^ance i so n ly  the work to  be taken fo r  8 h ou rs. No

being p a id , Tliey have sxibmitted the r e p r e se n ta t io n  to  the

Respondent No* 3 to  d ecid e the r e p r e se n ta t io n . Counsel fo r  tJne

a p p lica n t ^  f a i r l y  subm itted th a t  rep rese n ta tio n  may be d irec ted

to  be decided w ith in  a s p e c i f ie d  p e r io d . The cou n sel fo r  the

respondents does not o b je c t .  A ccord ingly , the Respondent No. 3 
VK ciceidbc-

i s  d irected jfth e, r e p r e se n ta t io n  annexed w ith  the O.A. as ^nnexure 

A-4 by reasoned and speaking order w ith in  a p er io d  o f  th ree  months 

from the date o f  subm itting  the copy o f  the r e p f e s e ^ t '^ < S |^ d ^  

a ls o  to  coii¥nunicate the d e c is io n  t h e r e i n .

3 . With th ese  d irec tio n s#  the 0«A« i s  d isp osed  o f  w ithout any 

order as to  c o s t .

V.


